\
¥

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDBRABAD BENCH AT HYDERABA

OOAONO . 746/9 50
Date of Order; 29-6-95,

Between:

C.N oBa]. ainShnao
.o , Applicant,.

and

i. The sub Divisional Officer,
Telecommunication, .
Kamareddy, Nizamabad Dlst.

2., The Telecom District Engineer,
Nizamabad.

3. The Chief General Manager,
Telecommunication,
Doorsanchar Bhavan,
Hyderabad.

oo Respondents.

For the Applicants Mr. K.Venkateswar Rao, advocate,

For the Respondents: Mr. N.V.Ramana, Addl.CGSC,.
CORAMs
THE HON'BLE MR.ZUSTICE V,NEELADRI RAC : VICE-CHAIRMAN

THE HON'BLE MR.A,B.GORTHI § MEMBER(ADMN)

seslOntd. 2 7



0.A.N0.746/95

ORDER

I As per the Hon'ble sri A.B. Gorthi, Member (a) [

The prayer of the applicant is for a direction
;ﬁéJthg respondents to reengage him as Casual Mazdoor
under the control of Telecom District Engineer, Nizama~
'bad and to cpnsider him for grant of temporary status
and subsequent regulafisation. The applicant states
that he was initially engaged on 4.12.3"1 i:nd ever since
he worked wi ﬁy:;:;?;pells. His contention is that
he having worked in the Department as Casual Labour,

the same should be taken into consideration by the

respondents for the purpose of his reengagement.

' 2.‘ Heard learned counsel for\both therparties.
sri K.V. Rao, learned counsel for the applicant has
drawn our attention to a décision in 0.A.N0.993/94
dt. 16.8,94 wherein certain relief was given to the
similarly situated employee. Keeping in view the
facts and circumstances of the case we deem it just
and proper to dispose of this O.A. at the admission
stage jtself with similar direction. consequently,
the respondents are directed to reengage the applicant
if there is work in concerned pivision i.e. Nizamabad
pivision and if his juniors are being continued. It
only_megns that the applicant has to be ﬁreferred to
fresh recruits if there is going to be fresh recrulit-
ment of casual labourers, It is also made clear that
for implementation of this order no casual labourerg

presently engaged will be required to be retrenched.
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3. The Original Application is ordered

accordingly at the admission stage. There is no

order as to costs./
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ORDER/JUDGMENT:

M.A./R.A./C.ANo,

OA.No. _in‘;‘] (&}Q (%g

TA.No. (W.Pe - )

Admfftted and Interim directions
issyed. .

| All wed.,

" Disposed of with directions, '
L e —— . .

[

Dismissed.

i ssed as .withdrawn
Dipmissed for default

Opdered /Rejected.

N®;order as to costs.
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